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3<eT / ORDER

PER: RATHOD KAMLESH JAYANTBHAI, AM
This appeal by the assessee is directed against the order of the 1d. CIT(E),

Jaipur dated 19-05-2023 in the matter of Section 12AB (1)(b) of the Income Tax
Act, 1961.

2.1 During the course of hearing, the 1d. AR of the assessee has prayed for
withdrawal of the appeal for which 1d. DR has no objection. Hence, we allow to

withdraw the appeal.
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3. In the result, the appeal of the assessee is dismissed as withdrawn as

pronounced in the open Court on  18-06-2024.
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